A

PRINCIPAL BENCH
N W DELHIe

IN THE CENTRAL ADMINISTRATIVE TREUNAL

OA 1553/98

New Delhi this the gth day of March, 1999.

Hon 'ble Shri 5.R. A dige, Vice Chairman (A)
Hon'ble Smt. Lakshmi swaminathan, Member ()

SmteNirmal R.Fandon,
Re servation Supervisor,
Nothern Railuay,
R/0 18/2845, Beadonpura,
KarolBagh, New Delhi=5
ce Appl icanto
(By Advocate Shri 5.K.Sinha )

Versus

1. Union of India, through the
General Manager,
Northern Railuway,
Baroda House,
New Delhie.

2. The Chief personal Officer(A),

Northern: Railways,
Baroda House, New De lhi="

2, The Divisional Railuway: lanager,
Northern Railuays,
paharganj, Neu Delhi.

4. SePe0s( T& C), N ‘
Northern Railway Head Quartery
Baroda. House, New Delhie.

(By Aduocate She DoPoKshiriya)

ORDE R _(ORAL)

(Hon 'ble Shri SeR. Adige, Vice Chairman (A)

Heard.

2. After hearing, this Oik is disposed of with a direction to

the respondents to snsure that instructions contained in their

letter datedl10.12.1998 annexed with respondents reply is

n n

implemented in its entirety, gad letter spirit within two months
from the date of receipt d? a copy of this order.

3. Applicant will be entitled to the consegquential benefits

flowing therefrom. NO costse.

(Smt.Lakéwéi Suaminatﬁggg (S.Re Riigdﬁs

Me mber (J) Vice Chairman(A)




